13.04 hrs.

Title: Introduction of the Constitution (Ninety- Seventh Amendment) Bill, 2002 (Amendment of articles 75, 164, insertion of
new article 361B and amendment of the Tenth Schedule).

THE MINISTER OF LAW AND JUSTICE AND MINISTER OF COMMERCE AND INDUSTRY (SHRI ARUN
JAITLEY): Sir, | beg to move for leave to introduce a Bill further to amend the Constitution of India.

MR. SPEAKER: Motion moved:

"That leave be granted to introduce a Bill further to amend the Constitution of India. "

SHRI SHIVRAJ V. PATIL (LATUR): Sir, the hon. Minister is seeking the permission of this House to introduce this
Bill, and we support it. We have no objection to it.

| had the occasion to go through the Bill also. There are many salutary provisions. But we may have different views
on different provisions. So, my only request at this stage is that this Bill, as all other Bills, should go to the Standing
Committee.
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SHRI ARUN JAITLEY: There is absolutely no objection; hon. Member Shri Shivraj Patil has made a very valid
suggestion. It is a Constitution Amendment Bill of an immense significance. It obviously cannot be taken up in this
Session. The Government itself is committed to have a larger consensus on this issue. So, this may go to the
Standing Committee.
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SHRI SHIVRAJ V. PATIL : Thank you.
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The question is:

"That leave be granted to introduce a Bill further to amend the Constitution of India."

The motion was adopted.
SHRI ARUN JAITLEY: | introduce the Bill.
13.07 hrs.

The Lok Sabha then adjourned for Lunch till Fourteen of the Clock.




